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APPLICANT

CENTRAL ADWIMI5TRATIVE TRIBUNAL. 3ABALPUR BENCH. 3ABALPUR

Original Application No> 24S of 2004

3abalpur, this tha 23rd day of March, 2004.

Hon'bla Mr. M.P. Singh, Uico Chairman
Hon'bla Mr. Madan Mohaiij^ Oudicial Mamber
Auadh Bihari Namdao S/o Lata
Shri Ghasitay Lai, aoad 48 yaara,
working as Machinist(High Skillod), ,
R/o Dr.B.R. Anbedkar Colony,
Shantinagar, Oabalpur(M.P.)

(Byr.Advocata - Nona)
VERSUS

1. Union of India, through
Sacratary, Ministry of
Oafanca, South Block, Nau Delhi.

2. Director General of Ordnance
Factories, 10-A, Aucklan Road,
Kolkata(U.B.)

3. General Manager, Vehicle
Factory, 3abalpur(M.P.) RESPONDENTS

ORDER (ORAL)

By M.P. Singh. Vice Chairman -

By filing this OA, the applicant has sought a

direction to the respondents to pay HRA to him w.a.f.

11.7.2003 onwards along with interest there on.

2. Ua have perused the pleadings and material available

on records*

3. Ue find from the records, the applicant has submitted
dated 5.2.04

his represantation/to the respondents for grant of HRA.

The respondents have not yet decided^said representation.

In the mean time the applicant has appraactid this Tribunal

even before exhuasting the departmental remedies.

^/N

4. Keeping in view the facts and circumstances of the

case we deem it appropriate to dispose of this OA at the

admission stage itself by directing the respondents to
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considar the represantation of the applicant dated 5.2.04

and takectdacision there-on by passing a detailed, reasoned

and speaking order within a period 2 eonths from the date

of receipt of copy of this order.

5. Uith the above direction, the OA is disposed of at the

admiesion stage itself.

(M.P.Singh;(Pladan nohan)
judicial nember Vice Chairman
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